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Applications are invited from the eligible officials (Group ‘ll’ & ‘C’; working in thc
listablishment of District (Yourts of Delhi possessing minimum qualification of ll.(-orn and
Subordinate Accounts Service (Part-l of SAS lixamination) to meet the shortage of Assistant
Accounts Officers (AA()s) by appointment on any local officiating arrangement basis. Such
appointments shall be made ‘purely on Adhoc/Stop (lap Arrangement’ llll Regular
Appointments on the vacant posts of'Assistant Accounts Officer (AAO).

All eligible officials shall apply afresh for above mentioned post irrespective of the fact
that they are already working as Assistant Accounts Oflicer (on Adhoc Basis).

Central, THC, Delhi within l5 days of' issuance of this Circular. N plication will be
Applications in the prescribed proforma as per Anncxure/A m eacl1 to Admnll,

entertained thereafter.
1210*!‘

(Sanjay Garg-I)
Principal District & Sessions Judge (HQ14)

/qg5>.— /73191. nelhi
No. /Rectt. Cell/SC/AAO /2025 Dated, Delhi the 2 ¥ HAY

Copy forwarded for information and necessary action to:-
l. The Registrar General, Hon’ble High Court of Delhi, New Delhi with the request to circulate the

same amongst the staff of this establishment working there on diverted/deputation basis.

2. All the Pr. District & Sessions Judges of Delhi District Courts with the request to circulate the same
in their respective District/Court Complex. » .

3. The Principal Judges, Family Courts in all the Districts with the request to circulate the same
amongst the staff of this establishment working there on deputation/diverted capacity.

4. The Director, Delhi Judicial Academy, Dwarka with the request to circulate amongst the staff of
this establishment working there on deputation/diverted capacity.

5. The Director, NALSA with the request to circulate amongst the staff of this establishment working
there on deputation/diverted capacity.

6. The Joint Registrar, National Consumer Disputes Redressal Commission with the request to
circulate amongst the staff of this establishment working there on deputation/diverted capacity.

7. The President, National Consumer Disputes Redressal Commission with the request to circulate
amongst the staff of this establishment working there on deputation/diverted capacity.

8. All the officers of Delhi High Judicial Service/Delhi Judicial Service (Central District) with the
request to bring the same into the notice of staff working under their control.

9. The Member Secretary, DSLSA, with the request to circulate the same in all the DSLSA Districts
and bring into the notice ofstaff of this establishment working in diverted/deputation basis.

10. The Additional Co-ordinator, Arbitration Centre with the request to circulate the same amongst the
staff of this establishment working there on deputation/diverted capacity.

l l. Personal Office of the undersigned.

l2. All the Sr. Administrative Officers/ Administrative Officers (Judl.)/Br. In-charges, Central District,
THC, Delhi, with the directions to bring the same into the notice of staff working under their
control.

I3. Dealing Officials, Personal File Seat, Admn.l, ll & lll & ACJ Office (Central), THC_ [)¢|hi_
l4. The Dealing Official, Website Committee, Delhi, with the direction to . . the ¢ir¢u|a,- on the

website of District Courts, Delhi.
I5. The Notice Board of all Court Complexes, Delhi/ New Delhi.

Principal District &§zZ?if>|ig;|dge (HQs)
Delhi
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it Name oi the nmillennt i
é. h\tl\er‘sllltitlianti‘s Name
3. Date oi tilttlt mm" ‘M
4. ttlucntlenal Qtiaillicatien 1 mm pholflflrllli
5. vent oi Pasting oi SAS &\nn\(~dIw
ts Sex ltvlaielteinelal :
P. cateaerv t
a. Date of tntw into Service tltaaulari
ti. Present Post Netti

nl Whether llegularIAtl-nee
bi Date of Appointment in nretent t

Post intention ad~l\ee & regular
Periods separately with any Scale]

10, Brie! service partlculerslmtarlente t
Details etc,

mta meni

sll“\\"\l___.._.---

NN\\Qt______._---
Present i>ostin|;____lll
it Nu

Date: ________.._

Note:
1. Application should be tilled tn litotlt tl't1til$ only meet let naitlwlars te be filled in

$l.Ne. X0.
2. application mould he duly lamented by tna ta, rmltllna Oiileerlbliieer eeneernetf
3. Applicants are directed to entiote attested true copies oi their testlntenlalt alenatvltn their

applications,


